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A /ORDER

Per V. Durga Rao, Judicial Member:

These two appeals filed by the assessee are directed against the
orders of the Learned Commissioner of Income Tax (Appeals)-1,
Chennai dated 26.02.2018 & 07.03.2019 relevant to the Assessment

Year 2014-15.
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2.  When these appeals were taken up for hearing, the Id. Counsel
for the assessee has submitted that the assessee is not interested in
prosecting both the appeals and thus, the |d. counsel prayed for

permission to withdraw the appeals filed by the assessee.

3. In view of the above submissions of the Id. Counsel for the
assessee and there being no objection raised by the Id. DR, both the

appeals filed by the assessee are dismissed as withdrawn.

4. In the result, both the appeals filed by the assessee are
dismissed as withdrawn.

Order pronounced on 10" November, 2021 in Chennai.
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